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CENTRAL ADMINISTRATIVE TRIBUNAL
CALCUTTA BENCH

No. OA 350/1408/2017 Date of order : 10.4.2018

Present: Hon’ble Ms. Manjula Das, Judicial Member
Hon’ble Dr. Nandita Chatterjee, Administrative Member

ARDHENDU BIKASH PRAMANICK
S/o Gour Hari Pramanick,

Worked as a EDBPM, Bankura SO
(now under put off duty)

R/o Vill & PO - Bankura,

Via - Bagnan, Dist. - Howrah.
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For the applicant : Mr.A.Chakraborty, counsel

For the respondents:  Mr.S.Paul, counsel

O R D E R (ORAL)

Per Ms, Manjula Das, Judicial Member

By making this OA the applicant has approached this Tribﬁnal under

Section 19 of the Administrative Tribunals Act, 1985 seékirlg*the following

reliefs:




a)  The order of punishment dated 4.6.2001 issued by the Sr.
Superintendent of Post Offices, Howrah Division, Howrah-1,
cannot be sustained as the entire enquiry proceedmgs which were
hold ex parte stand vitiated.

b)  An order passed by appellate authority dated 27.7.2009 and order
passed by the Reviewing Authority dated 23.7.2007 may be

- quashed since he was acquitted from criminal charges.

c) An order to issue d1rect1ng the respondents to re-instate the

applicant in service since he was acquitted from the criminal

charges.
2. The brief fact of the case as narrated by the Id. Counsel for the applicant
is that while working as EDBPM, Bankura BO, he was proceeded against for
misappropriation of Government money. The disciplinary authority after going
through the enquiry proceed1n§, pass"e‘d @nforder of pumshment on 4.6.2001.
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3. Accordingly Mr. Chakraborty fairly submits that let the department be

directed to consider and dispose of the representations preferred by the

applicant dated 26.9.2013, 1.10.2013 and 3.8.2017 (Annexure A/6

collectively), within a specific time frame.

4. Having heard the 1d. Counsel for both parties and perumng ‘the pleadlngs

and materials placed before us, we direct the respondent %uthorltles more

particularly the respondent No.2 to consider and dispose of t_£e representation



made by the applicant dated 26.9.2013, 1.10.2013 and 3.8.2017 (Annexure
A/6 collectively) and pass a reasoned and speaking order within a period of
three months from the date of receipt of the copy of this order. The decision so

arrived shall be communicated to the applicant forthwith.

5.  With the above direction and observation the OA stands disposed of. No

order as to costs.
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(DR. NANDITA CHATTERJEE) - . -(MANJULA DAS)
ADMINISTRATIVE MEMBER . JUDICIAL MEMBER
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